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I, -the Chail'Illun of the Committee on Private ~mbers' Bills and 
Resolutions. having been authorised by the Committee to present the 
Report Oll their beh~lf_ present this Fprtieth R.eport. 

2. The Committee met on 18 August. 19S'l for-
I. Examination of the following Constitution (Amendment) Bills 

unde~' rule 294(1)(a) of the Rules of Procedure;-
(1) The Constitution (Amendment) Bill. 1987 (Amendment of 

article 19) by Shri Mullappally Ramachandran. 
(2) The Constitution (Amendment) Bill. 1987 (Amendment oJ 

~Ttic'e 78) by Shri M~lappelly &amachandran. 
(3) The Constitution (Amendment) Bill, 1987 (Amendment of 

anicle 54) by Shri V· S·. Krishna Iyer. 
(4) The Co~titution (Amendmf>nt) Bill. 1987 (Amendment of 

Pan VI, etc.) by Shri N. Venkata Ratnam. 
(5) The Constitution (Amendment) Bill, 1987 (Amen!im.ent of 

Seventh Schedule) by Shri Shan~fam Naik. 
II. Allocation of time under rule ~4(I)(e) of the Rules of Procedure 

to the Resolutions at item Nos. 3. 4 and 5 set down in the· List 
of Business for Friday, 21 August. 1987. 

Exami7ULtio71 of Constitution (Amendment) B.ills 

3. The Committee cansidefed the Bills and arrived at the following 
findings as a result of their examination of the Bills;-

Findi'ngs of the Committee 

(1) Th,~ Constitution (Amendment) Bill. 1987 (Amendment of 
anicle 19) by Shri Mullappally Ramachandran. 

The Bill seeks to amend article 19 of the Constitution with a view 
to give power to the State to make any law for banning the aperat:oIl 
of any poEtical organisation based on any caste or religion. 

Mter considering all aspects of the Bill. the Committee recommend 
that the member may be ~~ted to move fOT leave to introduce the 
Bill. 

(2) The Constitution (Am~dment) Bill, 1987 (Amendment (,f 
artic'e 78) b" Shr: Hll!1app:llly Ramachandran. .' 

The Bill seeks to amend article 78 of the Constitution with a vieW! 
to provide that the nature and adequacy of the information to be fur-
ni!>hed to th~ President shall be determined by the Council of Ministers 
and that the President shall be bound by such decision of 'the Council 
of Ministers. 

After considerln~ all 'lsuects ('.4' tl,e Bill. the ~mmittee recommead· 
that the member may be permitted to move for leave to introduce 
the Bill. 
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(3) The COlUltitution (Amendment) Bill, 1987 (Amendment of 
artide 54) by Shri V. S. Krishna Iyer. 

The Bill seeks to amend article 54 of the Constitution with' a; View 
to give to the Members of the Legislative Councils, wherever they 
exist, the right to vote in the election ~ the office of the President of 
India. 

After considering all aspects of the Bill. the Committee recommend 
that Ithe member may be: permitted to move for leave to introduce the 
Bill. 

(4) The Constitution (Amendment) Bill. 1987 (Amendment of 
Part VI, etc.) by Shri N. Venkata Ratnam. 

The Bill seeks to amend the Constitution with a view to omit pro-
visions relating to Governors of States. 

After considering all aspects of the Bill, the Committee recommend 
tha~ the member may be permitted to move for leave to introduce the 
Bill. 

(5) The COllstitution (Amendment) Bill, 1987 (Amendment of 
Seventh Schedule) by Shri Shantaram Nalk. 

The Bill seeks tl' amend the Seventh Schedule to the Constitution 
with a view to transfer tlte entry relating to education from the Concur-
rent List to the Union List. 

After cOJisidcl'i!,g all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

Allocation of time to Resolutions 

4. The Committee recommend allocation of time to resolutions; as 
follows:·-

(1) Resolution by Dr. Chirita Mohan regarding rise 2 hours 
in prices of essential commodities. 

(2) Resolution by Shri V. S. Krishna Iyer regarding 2 hours 
formulation of National Slum Clearance Policy. 

(3) Resolution by Dr. Chandra Shekhar Tripathi re- 2 hours 
garding overhauling of management of public st'c-
tor undertakings. 

Recommendations 

5. The Committee rec.ommend that-
(i) Sarvashri Mullappally Ramachandran, V. S. Krishna Iyer, 

N. Venkata Ratnam and Shantaram. Naik be permitted to move 
for leave to introduce their Constitution (Amendment) Bills: 
and . 

(li) the allocati{)n of time to resolutions, as shown in paragraph 4 
above. be agreed to by the House. 
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